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'CENTRAL ADMIN ISTRAT IVE TRIBUNAL
B BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
BANGALCRE~ 560 838,

Pated: {7 F B 1995

APPLICATION NO: 629 of 1994,

APPLICANTS :~ Ranvir Singh,

V/s.
RESI{NDENTS"Secretary,Miniétry of Home Affairs,New Delhi
and five others.,
Te
1. SrigK.Ramadasan,Advocate, :
: - No.306, Subedarchathram Road,
Bangalore-560 009.
2. Sri.M.S.Padmarajaiah,Senior Central
Govt.Stng.Counsel,High Court Bldg,
Bangalore-1. '

Subject ;- -Fyrwarding»of~copies of the Order-~ passed by the
_ Céntral Administrative Tribunal,Bangalare,
} __xx-- »

Plg@se find enclesed herewith a copy of the ORDER/
STAY ORDER/INTERIM ORDER/ passed by this Tribunal in the above

- mentioned application(s) on 08-02~1995.
B _
Lssed oo

wl%'\"ﬁf%" . &7
| T é

gm¥*

GISTRAR
- BRANCHES,



CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No.629/1994

WEDNESDAY, THIS THE 8TH DAY OF FEBRUARY, 1995

'SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN

SHRI T.V. RAPANAN .. MEMBER (A)

Ranvir Singh,

S/o Sri Nanak Chand,

aged about 31 years,

Hindi Pradhyapak,

Door No.1332, Choudappa Garden,

Kaval Byrasandra, P.0$ R.T. Nagar, :
Bangalore -~ ‘560 032, ces Applicant

(By Advocate Shri K. Ramadasan)

Vs,

1+ Union of India,by its Secretary,
Ministry of Home Affairs,
North Block, New Delhi - 110 011.

2, Ministry of Home Affairs,
Dept. of Official Language,
Hindi Teaching Scheme and Central
Hindi Training Institute, 7th Floor,
Paryavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi -~ 110 003,
represented by its Oirector.

3. Administrative Officer,
Ministry of Home Affairs,
Dept. of Official Language,
Central Hindi Training Institute,
7th Ftoor, Paryavaran Bhavan,
CGO Complex, Lodhi Road, New Delhi-110 003.

4. Deputy Director (West),
. Ministry of Home Affairs,
'Official Language Services and
Trezining Division,
Dept. of Official Language, Hlnd1
Teaching Scheme, Commerce House,
111 Floor, Carrimbhoy Road, Ballard EState,
Bombay - 400 038.

Assistant Director, _

Ministry of Home Affairs,

Dept. of Official Languagqe,

Hindi Teaching Scheme,

85/1, J.C. Road, , :
 Bangalore - 560 002. _ oes - Respondents
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6o Nﬂnlstry of Home Affairs,
Dépt. of Official Language,
Hindi Teaching Scheme,
89/1, J.C. Road, Bangalore-sso 002.
rerresented by Offlcar in overall charge.
{ (By Advocate Shri M.S. Padmarajaish,
| ‘Senior Central Govt. Stg. Counsel).
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Shri Justice P.K. Shyamsundar, Vice Chairmans
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| We have heard herein Shri K. Ramadasan for the applicant

Respondents

and Snrl M.S. Padmarajaiah, the learned standlng clunsal. Ne_direct
admxssxon of this appllcatlon and proceed to dlSpD’e 1t of as followss
l" , A
2, \ This application arises from an order tranSferring the
applichnt from Bangalorebto Gulbarga where he has giﬁce jbined and
is fun%tioning as such. The apnlibant is said to-bela Hindi teacher
| :

in the\Department of Official Languaoes, Ministry cr Home Affairs.
e are\told, the nature of work he does is to @o rddnd various

! (\
officeé, induce peOple to learn Hindi by teaching tLem in Hindi.

|

Apparently, the nature of the job entailed cnntacting\a number of.

peoplexlncludlng women., It tranSpires from the records whlch he has
| , n
himself produced, therevwas‘more than one camplaintiggalnst hlm from

memberﬁ of some of the Institutions wherein he had qone to propoopate
Hindi, lalleging that he had been misbehaving with them. In that:

context, we have a communication from one of the Instﬁtutions the
applica%t'had visited for propogating Hindi vide Annexure-A1. There

is also‘one more complaln&yat Annexure-AS whlch shous that he had

sxmllarly misbehaved ‘at.the Bank of Baroda as also at. iSRO centre.

.Apparently, the applicant-wés not'kept uneware of fnés%‘cbmplaintsb'
made angnst hls conduct as he appears to have alsnbn;ken steps to.
| refute them., However, the department did not thlnkvlt‘appfonrlate

- i
‘ R -

to take any dlsc1p11nary actlon or referrlng thuse complalnts to the

‘?
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and is dismissed. Even so, Shri Ramadasan, however, insists that

 the department should hold an'enquiry recarding the alletations

levelled against his client by some membafs of the fairer‘se§.
The department has so¢ far ref;ained from taking any actien in the
matter. But, it can always change its mind and decide to hold an
enguiry anﬁ is'certainly free to do so. But, this application

which fails stands dismissed. No costs.
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( TeV. RAMANAN ) (P.K.SHYAMSUNDAR)

MEMBER (A) : VICE CHAIRMAN

Totign /OFle -
Centrel Adminitirativo Tribunal
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|
Police for criminal investigation. Instead, theﬁ have chesen,
in the interest of the applicant himself, to transfer him from
|

Bangalore to Gulbarga. '

|

3. It is well known, our jurisdiction in these matters of

transfer is very limited. It extends only to enquire whether the
transfer orders have emanated from the appropriaLe quarters and is
not permeated by any malafides. Admittedly, the transfer order in

this case is passed by the competent authority and thera are also

no allegations of malafide as well,

i
{
|

by Shri Ramadasan says that his client was transferred on
the basis of some trumped up complaints against him and that instead
of subjecting to & disciplinary enquiry, he has'%een transferred to

an inconvenient place. He invites our attention| to one or two

comnunications sent by the applicant to the departmental head asking

that an enquiry into the alleged compiaints madé against him by

individuals or organisations where he had gone to propogate Hindi

be held and he be given an opportuniﬁy to vindicgte himsslf.

5. l&%&;i‘st is no doubt true that the ap}:licant had made
strong protestations against the allegations made sesking to tarnish
his image and reputation. But,then, what he seems to over-l0ok is

the fact‘that if there is an inquiry, he will be worse of f than what

he has presently sdffefad which is a mere transfér from Bangalore to.

. . o
Gulbarga. It could have been done even otherwise than a complaint.
We are told, he has been in Bangalore for more‘tﬁan three years and

every Govt. servant must expect to be transferreH after a minimum

This applicafﬁonétherefore fails
. . | :
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